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ORDER

The parties are represented through learned counsels.

The instant IA is listed on urgent circulation.

Learned Lawycr for the 'Corporate Debtor is present by filing vakalatnama.

settlement after the admission of
CP(IB) 470 of 2019 filed under Section 9 of the IB Code on 28.02.2020. It is further

submitted that the COC is not yet constituted and as the parties have already settled

as such Operational Creditor wish to withdraw the case.
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On perusal of the records, it is found that the Operational Creditor on filing of the
Instant application for withdrawal of IB application inform the IRP, who put his
signature in due acknowledgment on the application. The proof of the same is filed
by Operational Creditor. However, he is found absent. Since, the Committee of
Creditors is not yet constituted and the parties have settled outside the Court and the
learned PCS appearing on behalf of the Operational Creditor submitted that he has
recerved the amount, as such prayer so made for withdrawal of application filed

under Section 9 of the IB Code is allowed.

Operational Creditor is directed to pay an amount of Rs. 25,000/- to the IRP as his

dues/remuneration as the expenses of paper publication has already been paid.

In view of the above, the instant application is disposed-off. The moratorium, if any,
ceased to have effect. The IRP is discharged from his duties. However, if the IRP
has anything to submit before this Bench, he has liberty to file application to raise

his grievances with a due notice to the Operational Creditor.

Petitioner is directed to serve the copy of the order to the IRP.
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CHOCKALINGAM THIRUNAVUKKARASU MANORAMA KUMARI

MEMBER TECHNICAL MEMBER JUDICIAL
Dated this the 18th day of March, 2020



